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QUESTION OF PRIVILEGE

ALLEGED ASSAULT oN SHRI K. Mano-
HARAN, M P. AT MADRAS AIRPORT

MR. SPEAKER: Shri K. Mano-
haran. He has given notice of &
Motion of Privilege.

SHRI K. MANOHARAN (Madras-
North); Mr. Speaker, what I am go-
ing to say or read is a direct passion-
ate appeal to the conscience of the
member of this House (Interruptions).
I request my hon. friend, Shri Piloo
Mody, to have some patience. What
1 am going to say is from the bottom
of my heart, with a mental anguish.

SHRI PILOO MODY (Godhra): 1
did not say anything.

13 b ' %

SHRI K. MANOHARAN: Mr.
Speaker, Sir, I wish to bring to your
notice an incident that took place at
the Mennambakkam airport last even-
ing when I was proceeding to emplane
for Delhi for attending the Parliament
pession today. About 30 hooli-
gans. . %%

SOME HON. MEMBERS: Shame,
shame.

SHRI G. VISWANATHAN (Wavdi-
wash): Sir, I rise on a point of order,
{Interruptions)

MR SPEAKER: I will call you after
he finishes the statement,

—
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SHRI G. VISWANATHAN: A paist
of order cannot wait for his finishing
his statement, (Interruptions). The
point of order cannot wail till he fini-
shes his statement.. (Interruptions)

SHRI KX MANOHARAN: May I
proceed, Sir?

MR SPEAKER: Just a minute. I
thnik this point of order raised by
Mr. Viswanathan has much weight in
it. T would be very happy # you
just mention the names of the peaople
or the group of people, but to bring
in certain names of certain digrutaries
.. « (Interruptions)

SHRI G. VISWANATHAN: * »

He is a defector. He has defected
from the DMK party#* He talks
abou{ conscience. He has sold his
conscience, ¢

b3
MR. SPEAKER: I have been
listening point of order? '

SHRI C. T. DHANDAPANI (Dha-
rapuram): Sir, on a point of order.
(Interriiptions).

v

MR. SPEAKER: I have been listen-
ing in this House to all the Members
but then—(Interruptions).

SHRI G. VISWANATHAN: ,Till
Monday last he was fn the DMK, '

MR. SPEAKER: When he is hurt,
he has the right to bring it to this
House 83 a Member,

SHRI G. VISWANATHAN: Let Him
withdraw it. (Interruptions)

MR, SPEAKER: 1 will look into it

**Expunged as ordered by the Chair, vide Col. No. 223.
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SHRI K, MANOHARAN: Tet me
finish it. I am glad that I have been
for so many years with my good fri-
ends, and they had an opportunity to
attack me behind my back for the
past so many years. But now it has
occurred to them to come out in the
open and attack me 1 must swallow
it. Happily I swallow the bitter pill.
(Interruptions) I can tell the names
of the people. I can tell you. Panch-
aksharam; my friend Mr Sezhiyan
knows him; and R C. Mathu; Mr. Se-
zhiyan knows him, perhaps I think Mr.
Viswanathan may not know because
he 13 a new entrant to the party.
Now, about 30 hooligans**

SHRI G VISWANATHAN: On a
point of order. I have to explain.

SHRI K, MANOHARAN: 1
not yielding.

SHRI G VISWANATHAN: He need
not yield.

am

MR. SPEAKER: Mr. Viswanathan,
do not interrupt him. I will call you
later.

#

SHR!I G. VISWANATHAN: While
the privileges of the Members should
be p the same privileges
should not be misused and abused
like this, to drag the name of the Chief
Minister--

SHRI K. MANOHARAN: * *
Pounced upon me as soon as I alighted
from the car in the partico of the air.
port. {I_ntemmim), Two members
of the ging strangied my threat, while
some others went to the extent of
getting hold of and squeezing my
testicales. (i{nterruptions). My,
Speaker, the gnly disqualification from
which I am suffering is I cannot speak
untruth.

SHRY G, VISWANATHAN: Here s
the "gnly

— e
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MR. SPEAKER: We are all Haris-
chandras unless otherwise proved.

SHRI K. MANOHARAN: These
were deliberate attempts pre-
planned to physically lLgqudate me
before I got into the plane for reach-
ing Delhi, I can identity all these
people.

It 15 well known that I have joined
the ADMK and gave full support to
that Party's struggle against corrup-
tion and undemocratic miethods of the
Tanul Nadu Ministry led by Shri
Farunamidhi. Shri Karunanidhi is
using machinery as also rowdy gangs
to liqudate those who oppose his mis-
1ule. . (Interruptions).

SHRI G VISWANATHAN: Are we
guing to allow this? There must be
an end to this.

SHRI K. MANCHARAN: Two days
ago a gang of about 200 people marchad
on my house in Madrag to terrorise
me and prevent me from acting ac.
cording to my Cconscience....(Inter-
ruptions). One of the close friends
of Bhri Karunanidhi, vz, Shri Minor
Mosses, former Mayor of Medras came
to my house with some rowdy ele
ments one night and he terrorised me
and said he would take away my
life 1f I dare to oppose Shri Karuna-
nwdhi and join the ADMK, . . (Inter-
ruptions).

SHRI G. VISWANATHAN:**We
cannot tolerate hus non-sense going on
\n this House. He should not take
advantage of this opportunity in this
House. You have allowed him to
move a privilege motion and he is

making a political speech...... (Inter-
ruptions).
MR. SPEAKER: I allowed you only

to mention the facts of the assault on
you and the consequent obstruction
caused to you. So far as your inter.
paxty quarrels sre concerned, I think
you may léave them apart and confire
yourself only to ths assault, You are
an experienced Member,

*¥Expunged as ordered by the Chalr, vide col. No. 2;’.3.

— —— —
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SHRI S.. M BANERJJEE s GKWL
pur) I rise on a‘point of order. Some
words have” Béen used which you
might ﬁb‘t o haveé’ heax‘d I do ﬁot
know. ¥y - wiwn.

He should wnhdraw that or it should
k’now A

SHRI G. VISWANATHAN: I shall
remember Mr. S. M. Banerjee having
called Mr. Humayun Kabir ** a re-
negade (31 o (PRI (Intewptwns) '

SHRI S. M. BANERJEE: Did I not
w1thd:aw it? He knews it also s o
gfhterrup&om) L

MR. ‘SPEAKER: That word is un-
parliamentary; that will not form part
of :the'reeord.” Now, please be brief
and confine only to ‘the incident;
you are an experlenced Member

SHRI K. MANOHARAN: What
happened in the airport last evenmg
is, according to me, only a culmina-
tion-of these attempts'against my 'life.
I am unable to understand- how-these
peeple were a‘ble to" collect inside the
portleo of Meenambakkam ‘airport
w1thout the knowledge of the ‘police,
It w111 not be far* from' truth if'I
presume that -~ the- “police ~Was ‘deli-
berately conniving -with the hooligans
due to fear of the Chief Minister:**

SHRI G. VISWANATHAN: Mr.
Spea,ker yesterday, a Jan Sangh
Councillor in Delhi was beaten. Can
he say that the Prime mester sent
a-féw persons’fo'Beat’ him?' What is
this? /It “is" ‘nothihg ‘but” non-dehse.
He'is maligning’ fhe riame of “the
Chief Minister-of & State whé ‘is ot
here to ‘defend Himself. ' It"Should” EB"*
e;ﬁpungeii: 3. 8E, (mt:m‘uptwﬁe) b f': ’

MR SPEAKER Do not mention
such things.

MG DO By AR A
SHRILK.. .MANOHARAN I am con-
cluding; ‘I therefore request that the
mattet -should: be’ taken “up By' this

Hoéuseé as & breach of privilége 'so that”

the Tamil Nadu police’ may be direéts’

ed: to- give ’adequate'_pfdtéétioﬁ'." 46
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Members 4f ‘Parliamentwho “dre tar-

gets of attack by the ruling - DMK
partymen led by Shri Karunanidhi.
"I 'thank you.

SHRI G. VISWANATHAN: Shri
E. R. KRISHNAN travelled in the same
plane. He was present at the time
of* the “incident, You can hear ; im
dlso. He is also a member of the
House. Can Mr. Manoharan exagﬁe-
rate all the incidents?

'"MR. SPEAKER: Whenever a mem--
ber is assaulted while on the way to-
attehd “the déssion of the %o e, we
Havé been horrnally entru§u£g it, o
the Commiftée of Privileges.

SHRI DINEN BHATTACHARYYA
(Serampore): I would request you to.
maintain uniform standards in  all
cases. Sometime back in ‘the case of’
Dr. Saradxsh Roy, he wrote fo , you
a1s6 buf no' dt‘ep ‘was taken. g

I &) 1

MR. SPEAKER: Let me make the
position very clear. When m[?q;
i€"8n' ‘#is' WAy to attend the s :
of the House there is a dlﬂ‘.ermt pro—

cedure as eompax:ed to whep .H;e
Hod‘éﬁ is ﬁdt 1‘1’ 'sé's; ‘Jn

SHRI ‘K. MANOHARAN: This:
shirt will shew how J{ have bqgen man-
handled by the police.

W E]
SHRI €. T, DHANDAPANI
a very good actor.

Haile, s SWWEE Bt Tt

SHRI G VISWANATHAN Let him:
act, g{tmge 1.],1%,,}-}? sg,,l E mge jhg
Hou 4 _

W Ny h,! 1E0y e .

LR %

‘SHRI E. R. KRISHNAN (Salem)
I happened to tra_vel 'by ﬂxght NP iy
(Intterriptions). ™ ™"

He is:

b3 3 T R

el

MR. SPEAKER I have not allow-
ed you .Let me t-;gl WLth, ﬂu&
ﬁrstgt? th can do it after the 1ea,'§e;-'
is ‘prahted or not granieﬁ _ o

**Expunged as- ordered---b_y-- th_e;

—

Chalr vide col. No. 223
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SHRI H. M. PATEL (Dhandhuka):
‘What I wish to emphasise is this.
When a complaint of this nature is
made, it must be made in a correct
manner It should be confined only
to that particular matter Here you
are refermng fo all manner of people
who are not members of this House.
You attribute motives. You might say
that hooligans atiacked you But can
You say.¥¥% It 1s not proper By all
means it can be gaid that he was pre-
vented by certain people from coming
hoie, thal he was assaulted All
thexe things can be said. I think the
vther portion should be deleted It
1 for vou to consider it

SHIu JOY1IRMOY BOSU (Dia-
mond H:rbow ) As a Membe: of
Puthament 1 wanted to add «ss  a
1eeting within my ccnstitueniy  An
aftempt was made to anmhilate me.
When 1 wiote to you in the matter,
that leiter reached you after one
month Then there was a cock-and-
bull story. In this case, has any re-
ference been made to the Tamil Nadu
Government or suo molu you are
allowing it to be raged?

MR. SPEAKER: Normally, we
have been very sympathelic on these
questions. There 15 no controversy
about 1it.

SHRI JOYTIRMOY BOSU: What
was done in my case?

MR. SPEARER: When Parliament
is not mn sesgion there is no case of
Member coming to attend the House
+ vou (Interruptions). In such cases,
we sormally refer the metter to the
Minister for information and the in-
formation supplied by the Minister is
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placed hefore the House so that it can
take a decision. There is no option
for the Speaker in such cases I have
been following the normal practice.
So, in this case also I leave it to the
House for its legve.

AN HON. MEMBER: What is the
motion? 1

MR SPEAKER:
privilege.

SHRI SEZHIYAN (Kumbakonam):
Shr1 Basu made a reference to an
attempt to assault him Parlhamen-
tary activity need not be confined to
attending the session He can go to
the constituency in the course of his
parliamentary activities

MR SPEAKER' That you can
ronsider and you can smend the rule,
When a Member is obstructed on his
way to attend the session of Parlia-
ment, it is taken as a breach of pri.
vilege I am putting before the
House the motion He says “I want
to move a motion of privilege on the
assault made on me last evening at
Meenambakkam airport” Then he
has given a long explanatory letter,

SHRI ATAL BIHARI VAJPAVYEE
(Gwalor): Motion against whom?

MR SPEAKER. He has mention-
ed it.

SHRI ATAL BIHAR! VAJPAYEE:
Not in the motion

MR SPEAKER: He can add it, He
has mentioned it in the explanatory
letter sent to me.

It is a motion of

SHR1 FRANK ANTHONY (Nominat-
ed—Anglo-Indian): Sir, I have
listened with pain to what |is
happening here, I am not bolding a
brief either for the ADMK or DMK,
But, as Shri Pate] was pleased to
point out, on which you have not
given a ruling,....

MR. SPEAKER: The undesirable
part will be deleted.

~ “w¥Expunged as ordered by the Chair, vide col. No. 223,

2417 L8~8.
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SHRI PRANK ANTHONY: Pleas:
heat me Curidin allegations of
saious offences were Mmade agRinsties
1 want to know whether Ne Is also
0 Be indicated beécause you say all
the hames Kave beotn mentioned, Is
he to be indicated? I amt ralsing it as
a matter of principle. Personally, 1
do not think this sort of allegations
should have been permitted by you.
Now you are saying you are allowing
it. motion to the mamn
instigators also. I want to know whe-
ther you are allowing that. What 1s
happening in this country®

MR. SPEAKER: 1 made it very
clear in the beginning. I invited Shn
Manoharan's attention to it and I told
him that he should avod it. Then,
other hon. Member rajsed it, as he has
raised it. I will have to delete that
part. The main allegation is agamnst
the persons who actually dig it. It
will be seen later on as to how to
proceed in this matter. It 1s for the
Housé to decids,

Now, Mr. Manoharan, vour privi-
lege motion should be very specific. .

SHRI SAMAR GUHA (Contai): On
a point of order, Sir.

Although I have all my sympathy
for our colleague, Mr. Manoharan,
and for that matter for any Membsr—
being assaulted or, in any way, being
prevented from discharging his duties
a8 a Mémber of Parliament, and, cer-
tainly, 1t is the duty and obligation of
the House to protect him and to take
up the matter, I want to draw your
stteption to one thing, and that is
that in g hurry m;;u sheuld not f:c.lreate
& precedent w may, n ture,
affect the propriety of this august
Heuge. In this conaection, I wapnt to

draw your attspiion 10 the case of Shri
Ajit Kumar Sahs lashm ﬂ
friends...... (r ), When

he was mmptw:t wu:l:;
meed an atiem d  mypder
brought the samg kind pf privilege

T é%Expingsd sy opdersd by N ERRIR.

motion before the Mbuse. Unfortu-
nately, at that time, the Housd &id not
show that mueh sympathy as ke de-
seryed as a Member of the House,
iél;e:pective of any party considera-

From that stand point, 1 feel, in re-
gard to the issue that has been raised
by Mr. Manoharan—certainly, it de-
serves the attention of the House—
you should not in & huryy create such
a precedent to accept it immediately.
In your wisdom, you have pointed out
that in his statement, he has mention-
ed certain dignitaries of a State and
those portions should be deleted. This
House has the right to know which
¢! the portions have been expunged
and which portions have remained.
After that, the House can take up the
matter for proper disposal of the issue

SHRI SEZHIYAN: I want to say
one thing I am not going into the
merits of the case All I want to say
1s that a uniform standard should be
applied whrnever such cases are re-
ported to the House. Previously, in
Mr Ajit Kumar Saha’s case He first
got the police report and then took
up the case here The same standard
should pe applied to this case also
There should be a uniform standard
t> be applied in all such cases Mr,
Jyotirmoy Bosu alss made a complaint
and that case ig still pending

MR. ST"CAKER:
to decide

SHRI SEZRIYAN: Let us have
full fuets first Let us apply a uni-
form standard in all such cases. Let
us judge a case as$ per uniform stand-
asd. That is the practice that has
peen followed hitherto by the House.

1t is for the House

o wew fagrdt o ;W
erfirerarst wrre wr eyeiteTet quy
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SHRI JYOTIRMOY BOSU: On a
point of order. Mr. Sezhiyvan has just
now mentioned that a unjform stang-
ard should be adopted By that he
has implied that uniform standard is
not being adopted; that means, a
dpuble standard has been adopted.
(Interruptions). Why is this diseri-
meination? Is jt because he is a big
man and I am a small man? (Inter-
ruptions).

SHRI M. KALYANASUNDARAM
(Thruchirapath1): Om a peint of
order,

SHRI DINESH SINGH (Pratap-
gath) rosp--

S g

KARTIEA 25, 180¢ (SAKA)
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We have bgen following, I must say,
a practive. In the last House many
matters came here, ] have a number
of them to quote. When I said that
they might go to Government for re-
port, the House went on opposing it,
violently, (Interruptions). Not
on one occgsion, but on a number of
occasions. They wanted it to be de-
cided then and there; they asked me
to put it then and there. Now there
are two things. 8¢ far ags 1 have
knowledge of the procedure as laid
down by May and others the gques-
tion of privilege exists when a Mem-
ber is obstructed from attending the
meeting of the House In other cases
where assaylts have taken place when
the House is not in Session, normally
there was no case of privilege...,

SHRI JYOTIRMOY BOSU: What
about Parliamentary Committee?

MR. BSPEAKER: Same. Parlia-
mentary Committee or House or any
work donnected with the performance
of the duties of this House.
In this case, Mr. Manoharan left
last night and he alleges obstruc-
tion on the way. In other cases it
happened when the House was not
sitting. It is for you to decide. I ecan
call a meeting...... (Interruptions).
I will have to go through that, what
made it a different cise. I am sorry,
I do not contradict it. But I know,
Bhri Ajit Kumar Sahy was shewn
everylhing; everything went with hs
knowledge so far as the House was
concerned. In this case also it is not
my ruling. I leavé it to the House
But before that, ] do not want to lay
down anything which may be a differ-
ent matter from the practice we have
Béen tolldwing. . . . (Interruptions).
3o not give # a definite shape of
practice #o thut yeu are bsund for
ever. Somé situation may arise which
may be more serious and in whick
case you will say, ‘just now’. Seo,

please be caréful about it. 5o not
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make a very definite rule. Let us be
flexible on these matters. All that I
can do 18, we c¢an postpone this, if
you like. Mr Manoharan can bring
1t later on, or, if you want to oppose
it, 1 have no option left. But I would
still request you not to make it a rule.
Leave it with some flexibility because
in future certain urgent cases may
arise where you need not always gay,
‘Send 1t to the Government concerned,
send 1t to the officers concernedq for
making inquirics’. There 1s no ques-
tion of one standard here and one
standard there (Interruptions) It
1 not a question of domng 1t Not at
all (Interruptions), Do I mean it?
Do not take it personally I have
nothing to say (Interruptions).
Some MP mav be going somewhere-
elce (Interruptiong) and may bhe 1n-
volved m certain difficulties

SHRI JYOTIRMOY BOSU Not
when you go to the night club, but
when you perform the pailiamentary
duties

MR SPEAKER.
Bosu’s case they were
address a Party meeting

In Mr Jyotirmoy
going to

SHRI JYOTIRMOY BOSU No, Sir

MR SPEAKER: or conference

SHR1 JYOTIRMOY BOSU: You
have got a wrong impression.

MR SPEAKER: When you go to
address public meetings, there are
sometimes aobstructions, but every
obstruction is not breught to this
House.

SHRI JYOTIRMOY BOSU: That is
within r y constituency.

SHRI ATAL BIHARI VAJPAYEE:
Kindly write to the Tarml Nadu Gov-
ernment to ind out the facts.

SEVERAL HON MEMBERS rose—

wsder WERw  qfev® ¥ o oweR
1 ¢, 77 &€ ;¥ gy Y § 1 A,
FAG TFT TH WGA T FOT Y &
WY difen 7@ 17 ¥ 1 37 gT A
g9 IR N wraay ?

SHRI JYOTIRMOY BOSU. Not so

sunple, Sir, An attempt was made
on my life.
MR SPEAKER 1f that ;s an at-

tempt made on you

SHRI JYOTIRMOY BOSU When
I was commng to Delln

MR SPEAKER Here he v 1» com-
ing to attend the House

SHRI JYOTIRMOY BOSU In my
case you had decided that 1t saould
go to the West Bengu! Goveinment
but in this case it 1s not nccessary,

MR SPEAKER Your case 1§

entirely different,

SHR! DINEN BHATTACHARYYA:
(Sertampore) No question of ‘Gadbad'.
MR. SPEAKER: He was coming to
the airport to take the plane to Delhi
to attend the Parhament session,
difer & W U@ 1 WA R
ITHT AANGLA AL F AT A €A
LeacEAR:L I

SHRI DINEN BHATTACHARYYA:
In Assansol station, Shri Ajit Kumar
Saha, a Member of this House, was
detained and manhandied while he
was coming to attend a Parllament-
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ary Committee mesting. That easc SHRI INDER J. MALHOTRA

you referred to the West Bengal (Jammu): No, no....(Interruptions).

Government and when their report
came, then only you referred it to
ihe Privileges Committee. This case
also you ghouid treat in the same
manner,

MR. Si’'EAKER: Perhaps, at that
time the House was not sitting.

SHRI § A. SHAMIM (Srinagar):
Unfortunately, the basic important
question of the Member’s privilege 18
beang  overlooked. Unfortunately,
Mr Munoharan himself 158 responsi-
ble for this Unfortunately, again,
this 1» haviny political overtone .
{Interruptions),

SHRI DINEN BHATTACHARYYA:
In M1, Saha’s casc before you sent it
t0 the Piivileges Commitiee you wrotc
to the West Bengal Government.

MR. SPEAKER: What I am saying
1s. du not have a 1ule on it.

SHRI SEZHIYAN: Why not?

MR SPEAKER.
House,

I leave 1t to the

SHRI 8 A SHAMIM: Sir,Iam a
part of the House.

This House cannot be a party to a
Party's internal squabbles that are
gomng on in Tamil Nadu But that
does not mean that the privileges of
4 Member as a Member should be
mummised. So, my friends on this
side or on that side should not view
the whole matter from the political
ideology they profess. The basic
question is that if a Member has been
assaulted, I think this House could
agree that proper action should be
taken . . , (Interruptions). Unforiu-
nately, the Congress Members on the
other side are betiaying unnecessarilv
their sympathy for a political ideology

. (Interruptiong). This {s the half
truth . , ,

SHRI 8. A. SHAMIM: The Members
of the DMK are unnecessarily protest-
ing as to whether this matter should
be referred to Privileges Committee.
What [ want this House to be impress-
ed upon 1s this. This particular ques-
tion should be viewed from the point
of view of the Members’ privilege.
We should come to the point whether
the Members' privilege has been
breached or not I want both sides
notl to show extra sympathy or deny
necessa:y  sympathy. This matter
should be looked upon frcin this ang.e,
whether a Members' privilege has
been affecied or not  Theretore, what
I would submut 1s this. If you feel
that this 1s a prvma facte case, you
can, 1n your own wisdom, refer it to
the Privileges Commuitee. Therefore,
why bring the question to the House?
Once you bring the question hcre,
then ideological and party issues come
out,

You made a distinction between
when the House is in session and when
the Housc 1s not in session I don't
agree with this interpretation. The
Member continues to be a Member
when he 15 discharging his duties as
a Member He attends to the work
of the Parliamentary Committee. He
attends to that work when there is
session or no session. If he is assault-
ed, then, it is a matter of breach of
privilege. There 18 npg doubt about it
It shouli go to the Privileges Com
mittee  Sir, I will not use the word
‘double standard’, but I will use the
word ‘different gstandard’. Different
standards were adopted in the case of
Mr Halder and Mr, Saha. If you set
up this precedent now I would wel-
come that, that is, that whenever any
Member complains that he has been
assaulted, that should be referred to
the Privileges Cominittee. But I am
going io be also assaulted very soon.
(Interruptions). This must go to the
Privileges Committee,
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Tgn?mm mm

AND TRANSPORT (SHRI RAJ
BAHABDUR): We have got m que-

ters Which were Yefettedd to, which are
purély internal mmifters of the parti-
pPakty, with which we axre nof st

something being

should not be allowed to determine or
tc influence our judgement in the pre-
sent case ‘That s all that I wish to

say.

SHRI E. R. KRISHNAN. I happened
io be in fight No. 440 ...

MR. SPEAKER: I am not allowing
hm The term ‘double standard’ is
sucn an abhorrent thing that even
when the rules permit me and even
when the rules give me the discretion,
there also, I am afraid of this ‘double
standard’. After all, when the dis-
cretxon is to be used, you have to take
into comsideration the situation as it
exists and certain circumstances as
they are today. Now, I should make
it very clear that when a Member is
obstructed in the performance of his
duties, in service to this House, it is
certainly a clear breath of privilege.
Whether it is a Cemmuttee or in the
case of the House makes no difference,
that remains the same. But so far as
the Member, a8 a political figure, is
cancerned, se far ag his role as a peli-

tical worker is concerned, it falls out--

side, I don't think it extends to Par-
liament. Fer Parliamentary Service,
it dees extend but not his political
functio’ 5. We have to make a little
demar #on ovaer this.

Wn%”m AR

SHRI JYOTIRMOY BOSU. Wast
you are saying is selcomtradiciety.

SHRI 8. A. SHAMIM: I was being
fhadowed every tivhre,

MR. SPEAKER: You establish a

caendition or you changg the wule.
wivan political parties hold......

SHRI JYOTIRMOY BOSU: On a
pai_y?: of order, Six. What you have
, ¥ I may pont out humbply, is
contradictory in itself. We canngt
be separated from politics, There is
no Member in this House who can be
separated from pohities.

MR. SPEAKER: As regards fthe
question of attending a public meeting
or going to a public meeting organi-
sed by his party, I do not think that
it is a Parllamentary duty

SHRI JYOTIRMOY BOSU: What
about constituency?
MR. SPEAKER. It 13 up to the

Members later on to make a rule gbout
it. But, so far, it does not exust either
in May’s Parhamentary procedure or
anywhere elsa, If ® 1s there, hon.
Members can bring it to my notice.

AN HON. MEMBER It exists now=-
here n the world,

MR, SPEAKER: The only question
is whether when some thing happens
while a Member is on his way to per-

form his duties or service to the
House, we should fix for ever that
whenever any motion of privilege

comes, we should always refer it for
the report or whether it should be left
to the discretion of the Spedker. I
leave it to the House.

AN HON. MEMBER: You can ex-
ercise your discretion.

MR, SPRAKER: 17 I use my diacre-
tion, I may use it sometimes for and
sometimes against, and that
not be taken as double
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SHRI MLOG MORY: Thatl was why
on the lapt oceakion I mpid thet you
may seaid it directly to ¥he Privileges
Committes.

MR. Br ¢ Let him lay down
a standard, I shall follow it. I
shall not follow any standard; if the
hon. Members lay down a standard 1
shall follow it.

SHRI DINEN BHATTACHARY-
YA: You have aireally exdreised your
judgment. ...

SHRI PILOO MODY: On the lsst
such occasioh, 1 had made a sugges-
tion that when a matter like this
arises, the best thing for the House to
do 1s to send the matter to the Privi-
leges Committee, whether there is a
privilege or nol. We do npt need to
decide 11, let the Privileges Commuttee
look into it, prepare a prehminary
report, send it back to the House and
say whether there was privilege or
there was np privilege. If there was
no privilege, the matter can be drop-
ped If there was privilege, it ecan
pursue it and it can investigate the
case. That would save a lot of time
af the Fouse. It will save a lot of
bitterness, and i1t would not be neces-
sary for the Comgress Party to xeveal
whach side of the struggle they are on.

SHRI RAJ BAHADUR: There can-
not be any blanket thing hke that,

MR. SPEAKER: If whenever any-
thing happens to a Member of Parlia-
ment outside, it should be rgised hers
ang it becomes a question of privilege.
then there will be no end to such mo
tions. He mgy bhave a little quarrel
with Any man in any small meeting;
or he may go to his place or he may
have any other ob&truction or other
diffirulties of his gen. So, one will
have to make a claar-cut distinction
about it. I can call a meeing of the
Rules Committee, I can call 3 meeting
of the Genergl Puyrposes Committee;
let hon. Members discusg ib and lay
down whet sheuld he done. But if
they wanit me o erercise my discre-
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tion, at least I shall have to exarcise
it and see whethar he was Pes-
formasicé of his séfvice to’n Hbuse
or ngt. My direction will work.

SHRI G. VISWANATHAN: In Shri
Szhi's chse, yoi had sent the stien
to the Government of West Béhgal,
and afier ascertaihing the facts, you
were pledsed fo refer it to the Phivi-
leges Committee. I suggest that the
same yard-stick may be adopted in
othet cases also. I suggest that this
may be sént to the Government of
Tamil Nadu for obtdining the views

of the Clovernment thete ... (Interiu-
ptions)
SOME HON. MEMBERS: No.

SHRI G. VISWANATHAN: Who

says ‘No? Lot not rg hon. triendl
forget one t
is not the only Minaiu 'I'here

are 17 Congress Chief Ministers. .

SHRI SEZHIYAN: Why
they say ‘No'?....

SHRI PILOO MODY: They have
utilised Shai M. Karunanidhi fully
for four years, and now they have no

use for hum, and they cam dispense
with him.

should

SHRI R. S. PANDEY (Rajnhand-
gaon): In this House, you are the only
competént authority ...

MR. SPEAKER: I thank him very
much, but T have to see whether I am
competent or not.

So far as reference to people like
the Chief Minister or others is concer-
ned, I do not think you ghould bring
it in youwr Motion. Yowr Motion
should be very direct and factual..

AN HON. MEMBER: Purposetul.

MR. SPEAKER: It is for the Com-
mittee to decide. So far as this gue-
stion is concerned, performance of
his functions is not doubt sprvige to
the . Rather than give & hasky
decision, I will take this up tomorraw.



